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Date of concluding the hearing : December 13, 2022
Date of pronouncing the order : December 21, 2022

ameer / ORDER

This appeal filed by the assessee pertaining to the Assessment

Year (in short “AY”) 2013-14 is directed against the order passed
u/s 250 of the Income Tax Act, 1961 (in short the “Act”) by

Commissioner of Income Tax (Appeals)-25, Kolkata [in short 1d.

“CIT(A)”] dated 16.12.2019 which is arising out of the assessment

order framed u/s 143(3) of the Act dated 05.02.2016.

2. The assessee has raised the following grounds of appeal:

“l1. FOR THAT the LD. court below has erred in law passing the order on
the basis of his private opinion. Moreover the LD. CIT has completed the
hearing in one date and he has not verified the paper which has produced

before him after long gap from the date of filing of appeal petition.

2. FOR THAT both court below never considered the documents produced
at the time of hearing before disallowed the amended provision of section

2(15) of the Income Tax Act, 1961.
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3. FOR THAT both the court below has disallowed your petitioner’s “loan
loss provision” account and also added back to the total income on the
flimsy ground which is not tenable in the eye of law.

That your petitioner craves leave to adduce further ground or grounds at
the time of hearing.

3. When the case was called, none appeared on behalf of the
assessee. A perusal of the appeal file shows that even after
providing ample opportunity, the assessee failed to appear before
the Tribunal. It seems that assessee is not interested to pursue the
appeal. We, therefore, decide to hear this appeal with the assistance
of the 1d. Departmental Representative and adjudicate the same on

merits.

4.  Perusal of grounds of appeal indicates that assessee failed to
get proper opportunity to plead its case before the 1d. CIT(A) and the
1d. CIT(A) has not considered the documents produced before him.

5. The 1d. Departmental Representative opposed this request

made by the ld. counsel for the assessee.

6. We have heard the rival contentions and perused the records
placed before us. We observe that the crux of the grounds of appeal
raised by the assessee is that the ld. CIT(A) completed the hearing
in one day and did not verify the papers which were produced
before him after a long gap from the date of filing of the appeal
petition and further both the lower authorities having not

considered the documents produced at the time of hearing.

7. Perusal of the impugned order shows that though the Id.
CIT(A) has passed detailed order, however, considering the fact that

various documents filed by the assessee has not been considered
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and proper opportunity of being heard was not given, we, therefore,
in the interest of justice and being fair to both the parties, remit the
issue raised on merits to the ld. CIT(A) for afresh adjudication and
to pass a speaking order after considering the submissions and
evidences to be filed by the assessee on being provided sufficient
opportunity of being heard. We, also, direct the assessee to remain
compliant and not to take adjournment unless and otherwise
required for reasonable cause and if assessee fails to appear on the
first two dates of hearing without giving any reasonable cause then
the 1d. CIT(A) may proceed to decide the appeal in accordance with

law.

8. In the result, the appeal of the assessee is allowed for

statistical purposes.
Kolkata, the 21" December, 2022.

Sd/-
[3TeFeT HTY XS /Dr. Manish Borad]

@I ST /Accountant Member

Dated: 21.12.2022.
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